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SUBJECT:- Forwardlnu of copies of the Orders. passed by
the Central Admlnlstraflve Tribunal,Bangalore,
C XXX

'Please find enclosed herewith a copy -of the

ORDER/%TﬁT‘ﬁRBERf&ﬁ?ER&H—GRBER/, Passed by this Trjibunal

in the above mentloned application(s) on 5 Nov>93
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 CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE
 ORIGINAL APPLICATION NUMBER 567 OF 1993
DATED THIS THE 24Td DAY OF NOVEWBEK,1993  , -

Mr.Justice P.K.Shyaméundar, ..Vice-Chairman.
' ~ And

Mr. 'V.Ramakrishnan, : . liember(A).

S. K Reddy,

S/o N.Reddy, Aged about 26 years,
Behind Ratan Apartments,

Muttappa Block, Ganganagar, '
Bangalore-560 033. o : .. Applicant,

(By .Adovate Shri M.Raghavendrachar)

[y

V.

1. Commandant,
Institute of Aerospace Medicine,
I.A.F., Vimanapura Post,
Banualor64560017.

Z. Senior Officer,
Admlnlstratlon Hg. Tralnlnb Command
I.A.F., Hebbal, Bangalore-6.

AIR Officer,
~ Adininistration, AIR Headquarters,
Vayu bBhavan, wew Delhi.

Lo

4, Union of India, : .
Ministry of Defence, New Delhi. .. Respondents.

(By Standing Counsel Shri ii.S.Padmarajaiah)

-

ORDER

iir .Justice P.K.Shyamsundar,Vice-Chairman:

The,appliéant wanted promotion as Grade-I ﬁriver from the
post ﬁe now nolds with the :Institute of Aerospace rledicine
('IAM'). But, that promotion he sought for was unavailable
there being no Grade—I driver's poét in the imi wing where he

Under the circusstances he now_feels that he

-
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2. In this situation we asked the learned Standing Counsel
to ascertain and to submit that in case the applicant opts for
repatriation to his parent department,whetiier the latter would

(,fh.)-

take nim back and whether there was any vacancy” into which he

, could be fitted because we find that after going to the IAii
he had severed his cormect:lon,s with the parent department. The
learned Standing Counsel was good enough to make enquiries and
therecafter placed before us a comsunication received from the
Headquarters Training Command indicatin, that there was one
a
: vacancy of "civilian MID Grade-II in tne ileadquarters Training
l~ Comniand as on date, but the seniority of the incumbent thereof
will be reckoned from the date of taking charge of the post
at ‘tne lleadquarters Training Command etc. etc. We place on

’
P record tnat ‘letter. We cannot in the circuastances grant h?s

| prayer for promotion to Grade-I driver's post at IAM.

3. But, if the applicant wants to ,o back to his original

" 7‘\qepart.ner1t he Cjes inake a representation to the leadquarters:
= ; 3 : :

% ommand way absorb him in tne existing vacancy as per Rules.
hat seniority snould be allocated to hiw”is a wmatter the appli-
gdnt can sort out with the Training Cowmand after reporting

to duty. 1If he is absorbed by the Training Command, the IA:

. will relieve him and send him back to the Training Command.

With this observation this application stands disposed off.
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SUPREME COURT OF INDTA
Froms= NEW DELET,
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PETITION FOR SPECIAL LEAVE TO APPEAL (CIVIL/CRES) NO. / / 038/9 .
(Petition under Article 136(1) of the

Constitution of Indis

from the Judgment and Order dateg

0?11'//1??
of the Righ—ort srgudicrtmme—at CAT af @w%@.
a0 OB o, s¥2/73 T

3 K. (’@/;/7 ...PETITICNER(S)

. : VERJ(S_\US ‘
sznfn&hCquwl .:EﬁdlklkgwAL_' A'no- 2$<j%ﬂ
g « RESPONDENT(S )
Sir,

I am directed to inform you that the petition above
mentioned filed in the Supr

by the Court on . ,"Q'LZ'Q‘I

TR | M ey v s

eme Court was dismissed
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Yours faithfully

For Registrar
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